
 

THE  CHAPARMUKH-SILGHAT  RAIL-
WAY LINE  AND  THE    KATAKHAL-

LALABAZAR     RAILWAY   LINE   
(NATIONALISATION)     BILL,   1982 

THE MINISTER OF RAILWAYS (SHRI 
P. C. SETHI) : Madam Vice-Chairman, I beg 
to move;— 

"That the Bill to provide for the ac-
quisition of the undertakings of the 
Chaparmukh-Silghat Railway Company 
Limited in relation to the Chaparmukh-
Silghat Railway Line and the undertakings 
of the Katakhal-Lalabazar Railway 
Company Limited in relation to the 
Katakhal-Lalabazar Railway line with a 
view to securing the efficient operation of 
the said Railway lines so as to subserve the 
needs of the northeastern areas of India and 
to protect the links of communication 
between the said areas and the rest of the 
country and for matters connected 
therewith or incidental thereto, as passed 
by the Lok Sabha, be taken into considera-
tion." 

Madam, while presenting the Railway 
Budget for 1981-82, a commitment had been 
made that a Bill for the notionlisa-tion of the 
assets of the Chaparmukh-Silghat and 
Kathakhal-Lalabazar Railways would be 
brought before Parliament in due course. 
Accordingly a Bill was introduced in the Lok 
Sabha on 7.9.1981. This Bill which was 
approved by the Lok Sabha on 21.7.1982 has 
now come up for consideration. 

These two metre gauge lines in Assam are 
connected to the main metre gauge net work 
of the Northeast Frontier Railway. It is 
proposed to acquire these lines so as to ensure 
efficient services on these lines which are 
vital communication links in the North 
Eastern areas of the country. These two lines 
are at present being worked by the Northeast 
Frontier Railway and therefore there would be 
no case of staff getting rendered surplus or 
unemployed consequent upon these lines 
getting  nationalised. 

The assets of these two privately owned 
railways are, at present in a dilapidated   
condition   requiring      intensive   re- 

habilitation so as to ensure safe operation of 
train services. Although, according to the 
existing agreement, the owning companies 
are to provide the resources for undertaking 
the rehabilitation of these lines, the private 
companies, for want of financial resources, 
have been unable to meet their share of the 
cost of rehabilitation. In the circumstances, 
the only course left open is to nationalise 
these lines. 

For acquiring the assets of these lines, it is 
proposed to pay an amount of Rs. 19.5 lakhs 
for both the lines. After adjusting the loans 
due to the Government the net amount 
payable works out to Rs. 10.36 lakhs. The 
payments to be made to the owning 
companies have been assessed with reference 
to the condition of the assets. Deductions of 
Governments' dues by way of secured and 
unsecured loans as also the redemption of 
debentures would be made ,as provided in the 
Bill. 

Consequent upon nationalisation, the 
minimum assuerd payment of the ordet of Rs. 
4 lakhs being made to the owning companies 
every year would no longer be necessary. 

Madam, I would commend the Bill for the 
consideration of the House. 

The question was proposed. 

 
SHRIMATI    ILA    BHATTACHARYA 

(Tripura):    How may minutes are allotted to 
me? 

THE VICE-CHAIRMAN [DR. (SHRI-
MATI) NAIMA HEPTULLA]: About eight 
minutes. 
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IDr.   (Smt.)   Najma   Heptulla] 

 
Only four minutes. 
SHRIMATI ILA    BHATTACHARYA: 

Four minutes?    What is  the use of dis-
cussion?    All right. 

*SHRIMATI ILA BHATTACHARYA: 
Hon. Madam Vice-Chairman, the Hon. 
Railway Minister has moved today in the 
House Chaparmukh-Silghat Railway Line and 
the Katakhal-Lalabazar Railway Line 
(Ntionalisation) Bill, 1982. I support the Bill 
on the ground that these two Railway Lines 
were under the management of private 
companies and as such they could never give 
real benefits to the people. It is well-known 
that private enterprises are always guided by 
maximum profit considerations. Therefore I 
am happy that these two Railway Lines are 
now being nationalised. With this 
nationalisation, I feel, the common people will 
be benefitted. When I welcome this Bill, I 
would like to mention at the same time that 
the Government should have brought forward 
this Bill long ago. 

Though I support the Bill, yet I must 
register my protest against certain provisions 
in it. It has been said in the Bill that 
compensation will be paid to owner 
companies after rationalisation. I would like 
to know why compensation is being paid to 
these companies. I am very much against the 
payment of compensation. 

[The Vice Chairman (Shri R. Rama- 
krishnan)   in the Chair]. 

SHRI NIRMAL CHATTERJEE (West 
Bengal): On a point of order. Sir, No Hindi 
translation is being made of the Bengali 
speech. Only English translation is coming. 

AN HON. MEMBER: Hindi translation is 
also coming. 

SHRI ILA BHATTACHARYA: These 
companies have been making huge profits for 
the last many years. It is strange that Rs. 
Nineteen Lakhs Fifty Thousands are being 
paid as compensation to these companies. I 
raise serious objections to the payment of 
such a huge amount of money 

*English translation of the original speech 
delivered in Bengali. 

as compensation. I feel that the Government 
can utilise this amount of money for the 
benefit of second class passengers in these 
two Railway Lines. My demand is that this 
money should be utilised to provide more 
amenities to the second class passengers. I 
again impress upon the Government that the 
question of paying compensation to these 
companies does not arise as they have 
already earned huge profits. 

Mr. Vice-Chairman, it has been provided for 
in the Bill that all the properties belonging to 
these companies will have to be transferrer to 
the Government before nationalisation. These 
properties consist of movable and immovable 
properties, i*— shall be the responsibility of 
the officers to submit all the accounts relevant 
records and all papers in connection with the 
affairs of these companies to the Government. 
These are welcome provisions. Therefore, I 
support them. But one important matter has 
been completely ignored in this Bill. What will 
be the fate of the employees who have been 
working in these two companies for long time 
But, unfortunately, there is no mention about 
the existing employees in the Bill. Should I 
think that they will lose their jobs immediately 
after nationalisation of these companies? The 
Hon. Minister must enlighten us on this point. I 
demand that these employees must be retained 
on their jobs. I want categorical assurance from 
the Minister that these employees will not be 
thrown out of their jobs. I feel it will be the 
height of injustice if these persons are 
retrenched from their services. Let the 
employees not be victims of nationalisatioa. 

If the old employees are retained on their 
jobs, I would like to know from the Hon. 
Minister whether they will be governed by 
old service conditions or new service 
conditions? I would further like tot know 
whether benefits of pension and gratuity will 
be retained in their cases or not? 

The Hon. Minister has already said that the 
present Bill will benefit the entire North-
Eastern region. He has further said that the 
nationalisation of these two Railway Lines  
will  strengthen    the  links 
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between North-Eastern region and the rest of the 
country. Since the Bill, is beneficial to the North-
Eastern region, i must support it. But what about 
Tripura? It is a State encircled by international bor-
ders. The people in that State have been demanding 
for the extension of railway facilities for a long 
time. But, a few days ago, the Hon. Minister said 
that extension of railway lines from Dharmnagar to 
Agartala would prove uneconomic. In this manner 
he rejected a genuine demand of the. people of 
Tripura. 

I want to bring to the notice of the entire nation 
through this House that Tripura needs economic 
development. But this development cannot come 
without the expansion of railway facilities. Tripura 
lacks in industrial development for want of 
adequate railway facilities. Consequently, the 
sources of income for the State Government are 
very much limited. The Hon. Minister should 
sanction the long-demanded railway line in the 
interest of raising the income of the State. He 
should make all efforts to make that desired line a 
profitable one. Considering Tripura a border State, 
he should pay special attention to the expansion of 
railway facilities there. 

The hon. Minister has already said that this Bill 
will benefit the North-Eastern region. It will also 
strengthen the links between North-Eastern 
Region and the rest of India. Therefore, from that 
point of view, Tripura badly needs extension of 
railway facilities. Development of Tripura is in 
the interest of the whole country. 

Mr. Vice. Chairman, Sir, you know that 
drought damaged crops in Tripura last year as 
well as this year. Therefore, that State is now 
passing through a severe foo.d crisis. But the 
Food Minister said a few days ago that for want 
of railway facilities in Tripura it had not been 
possible to send food there, in time. I place this 
important matter for the consideration of the 
Railway Minister. No State can remain 
undeveloped if the Centre sincerely desires that it 
should develop. With these words, I support this 
Bill. 



 

'SHRI   ROBIN     KAKATI     (Assam): Mr.  
Vice-Chairman  Sir,  during  the    last 34 
years of independence of our country the 
central      Government    were sleeping just 
like Kumbhakarna.        Now they are awaken 
and have come forward with the Bill to 
nationalise these two Railway Companies   
namely  the      Chaparmukh-Silghat Railway 
Company and the Katakhal    Lai Bazar 
Railway Company.    May    I know from the 
Government    that for so many years why 
these two Railway Companies were not 
nationalised?   A few years back, when  these    
two    Railway       Companies threatened the 
Government that they are going to close these 
railway lines, N.E.F. Railways arrived  at an  
agreement      with them.      During the last 5 
years the Government  paid  Rs.   18,60,  
lakhs  as    rent. For the other line the 
Government    had to      pay Rs. 5.47 lakhs      
as rent.    Both these  two railway  lines are  in  
a dalipi-dated condition and I fail to 
understand how the Government    decided    
to      pay such huge amounts     of Rs.  10 
lakhs to the    Chapramukh-Silghat Railway    
Company and Rs. 9 lakhs     to the Katakhal-
Lala Bazar Railway Company as compen-
sation. I think that the Government wiU have 
lo spend double the amount to run the trains 
smoothly on these lines. 

The Minister for Railways has stated in the 
objects and reasons of this Bill. I quote: 

"With a view to securing the efficient 
operation of the said Railway so as to 
subserve the needs of the North Eastern 
areas of India and to protect the links of 
communication between the 

♦English translation of the original speech 
delivered   in  Assamese. 

said areas and the rest of the country and for 
matters connected herewith or incidental  
thereto". 

Jn this connection my humble submission is 
that the British Government constructed these 
two Railways with u definite purpose in view. 
There were two purposes. The first is political 
intention and the second is that during those days 
in the district of Nowgong jute was produced 
abundantly. They wanted to carry jute from 
different parts of Nowgong district to Silghat and 
from Silghat to Calcutta transported by Ships. 
From this point of view the Chaparmukh-Silghat 
Railway line was of great importance. In^-this 
way the raw jute was supplied to the jute  mills 
of Calcutta, 

I fail to understand how the Government is 
going to help the common people of the 
North East region by nationalising these two 
Railway lines. Will there be any political or 
economical development of the region as a 
result of this nationalisation? I do not think 
so. If tbis Railway line is extended to 
Rangapara via Tezpur and Bhomoraguri, in 
that case; we can find some fruitfulness in 
nationa-Ihi;i2 this line and thereby the 
people ot North Assam and Arunachal 
Pradesh may derive some benefit. 

The people of Assam are demanding for a 
long time for an alternative Railway line. If a 
Railway line is constructed from Farkating to 
Jorhat and Moran to Sibsagar and Dibrugarh 
it will be of great help. The problem of 
transport may be removed by doing this. If the 
Chaparmukh-Silghat Railway line is extended 
upto Dibrugarh as mentioned above, then 
there may be some reason in nationalising   
this  line. 

Some, time back I put a question that who 
is controlling the Railway administration in 
Assam. I am sorry to say that there is a 
powerful lobby in this matter. The owners of 
the big tea companies and some other big 
industrialists are playing a very dominant role 
in this matter, which is against the interest      
of 
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'tne common people of Assam.   There was 
a proposal before the Government for    a 
Rail   cum   Road   bridge  over  the      river 
Brahmaputra.  But   il   could   not   be  done. 
• A.   vested   interest      is   working     behind 
this  and  they   are  trying that  this  bridge 
•is not  made  road  cum  rail.      If it is a 
joad     cum      railway  bridge,      in     thai 
case the entire region will be benefited ta 
respect of transport     and  communication 
and as a result the economy of the area 
will improve.      But the truck    companies 
are trying there level best to see that the 
proposed Silghat bridge    is only a    road 
bridge  and  not  a   railway  bridge;  so  that 
they may be going on reaping the bene 
fit  of  road   transport      business.      They 
never  bother about  the welfare of      the 
•«tate  of  Assam. They  are  concerned 

with their own individual narrow interest only. 

Road   transport     is  a   very  flourishing business      
in   the   North   Eastern  region. Because most of 
the essential  comrnoditi--es are transported by road 
to    Manipur, Nagaland, Tripura and other 
neighbouring places, there being no other way out 
and if these  trucks  can    ply through  Silghat 
bridge, the profit to the Trucks companies  will  
increase    by  leaps  and    bounds. Because r>y      
this  road the distance will -'be about 70 Kms. less 
and as a result the transportation cost also will be 
less. Whether  it  is jute or tea  or ply wood, they 
may be transported     by road at  a  lesser  cost. 

If the bridge, at Bhomoraguri is made Rail 
cum Road bridge, in that case, the entire benefit 
will not go to the road transport companies: the 
railways also will get its due shaje. But the 
Government is not willing to construct it as a rail 
cum road bridge under the pressure of that 
powerful  lobby. 

There are many tall talks about the economic 
development of the North Eastern region. But 
practically what is going on? Nothing has been 
done. These schemes remain printed on the 
papers •only; they are new implemented or 
nobody cares to implement them.    This is 

a political gimmick and nothing else. The 
Government is not at all serious to implement  
their plans. 

Although I support this Bill; but 1 must say 
that I cannot agree with the statement of the 
Minister for Railways that this Railway line 
will improve the efficient operation of the 
said railway lines so as to subserve the needs 
of the North-Eastern areas of India. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN); Now, Shri Hukm-deo 
Narain Yadav. 
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.. .with a view to securing    the efficient 
operation      of the    said Railway 
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SHRI ARVIND GANESH    KULKAR- 

NI  (Maharashtra):      Sir, I will take the 



 

minimum time. Usually, I do not get an 
opportunity to speak on the Railway Budget 
or on Railway matters. 

Sir, I have four suggestions to make for the 
hon. Minister to consider very sym-
pathetically. One of these, he knows. This has 
been a persistent demand in Maharashtra. This 
is in regard to the running of the Mahalaxmi 
Express which leaves Kolhapur and reaches 
Bombay. The timings are like this. It leaves 
Meeraj, at about 10.45 and reaches Bombay at 
about 8.30. Mr. Minister, unfortunately, there 
is another train connected to this train, 
namely, Karnataka-Mahalaxmi Express. I 
have got no grouse, why this Karnataka-
Mahalaxmi Express is connected to this train. 
The Mahalaxmi Express Jeaves Meeraj at 
about 10.45 and reaches Bombay at 8.30 A.M. 
There is another train, which is called 
Sahyadri Express. It leaves Meeraj at 12 O' 
clock and reaches Bombay at 12 P.M. on the 
next day. The Mahalaxmi Express reaches 
Bombay at 8.30 A.M. and the Sahyadri 
Express reaches Bombay at 12 P.M. For the 
last t^o years, I have been making this sug-
gestion. When Shri KamJgjgti TV££j Was the 
Mtgatlfj I had given the suggestion that the k-
arriataka-Mahalaxmi lExpress should be 
connected to the Sahyadri Express, because, 
Kafnatafca-Maha-jlaxmi Excess passengers 
are naturally not expected to return on the 
sarrte day. I would like ^to make this 
suggestion. You join this Kar-aataka-
Mahalaxmi Express ;tp,the jSahyadri Express, 
which is very easy and allow -this Mahalaxmi 
Express to run on its own. The capacity is the 
same, whether Karnataka-Mahalaxmi Express 
is joined to this train or not joined. This is 
because • between Bangalore and Meeraj, the 
train is a metre gauge train. When Shri 
Kamlapati Tripathi was the Minister, nothing 
was done, even though he said this will be 
done. He assured me that this would be done. 
If I am not wrong, orders were also issued. 
But, Sir, to our misfortune his deputy, Mr. 
Jaffar Sharief, went to Hubli, Kar-nataka 
where he was told by some passengers or 
associations that the joining of Mahalaxmi to 
Sahyadri will not be proper, it will    not be 
helpful to Karnataka 

Then I pursuaded Mr. Jaffar Sharief that he 
would not be losing anything but finally he 
replied, no, no, we are broad-gauging the line 
between Miraj and Bangalore. That will take 
another tea to fifteen years. Your 
predecessors promised in the House as well 
as in letters about this suggestion, but nothing 
has happened. If you could persuade your fri-
end it will be very useful because it is a very 
practical      and sensible suggestion. 

The second point which I want to make 
Mr. Minister is, at present in Maharashtra, 
what you call it, horticulture is going on a 
large scale. Grape3 usually go from Nasik, 
Kolhapur, Sangli and Miraj areas and 
plantains from Jal-gaon area. There are 
persistent complaints that these are the fruits 
which get damaged if they are delayed in 
delivery because all these products either go 
to Calcutta or to Delhi. Will the Minister 
assure me that proper steps would be taken in 
this respect because the ultimate sufferer is 
the farmer? 

The lasf point which I want to make is this. 
Marathwada area is a drought-prone area. 
N?w l'«e was sanctioned between Manmad 
and Mudkhed. Out of that Parbhani-Parali 
section was to be undertaken. «>r, there is £ 
great agitation going on. Meetings are being 
n«^ a" over Marathwada ana V committee 
/tISF been formed to pressurise ffte Govern-
ment through their M.Ps in Loi Sabhu and 
Rajya Sabha. One of my friend^ 8? also 
present here. I would request you'. Mr. 
Minister, that this line in the drought prone 
area should be taken up on a priority basis. I 
do not want to say about the sanctioned 
finances, but I am told that 30 Rs. 30 crores is 
the total estimate for the section between 
Parbhani and Parali and the line is between 
Manmad and Mudkhed. So. I think you will 
give  attention  to this  aspect  also. 

About the zones, there is a persistent 
demand from Maharashtra that Sholapur has 
now been included—if I mistake not •—in 
the Central Railways Zone. We request that 
Miraj to Bombay line should 
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[Shri Arvind  Ganesh  Kulkarni] 
be included in the Central Zone because 
Maharashtra starts right from Miraj. At 
present we are to have all correspondence 
and the complaints and difficulties solved at 
Secundarabad connected with the South 
Central Railway in which we are interested at 
all. I hope the Minister will be kind enough 
to consider this proposal    also. 

SHRI AJIT KUMAR SHARMA (Assam): 
Mr. Vice-Chairman, Sir, I welcome this Bill 
for nationalisation of the two particular lines, 
but let me point out that the Bill which has 
now been brought before this House is about 
50 years late. More than that, when the 
question of these lines owned by foreign 
companies was raised in this House in 1978, 
the Government did not seem to be aware of 
the existence of these two foreign companies. 
However, after that realisation I am glad that 
the Government have come forward with this 
Bill for nationalisation. 

In this connection, I would like to draw the 
attention of the Railway Minister to one 
thing. When he says, as an object of the Bill, 
that it is to subserve the needs of the North-
Eastern areas of India and to protect the links 
of communication between the other areas—
well the object is very good—but my grouse 
is that in the last so many years no steps have 
been taken by the Government to fulfil the 
object. While declaring its very great interest 
in the development ot railways in that area, 
the railway administration has done 
practically nothing to achieve this end. I do 
hope that the present Railway Minister, with 
his initiative, will fill the gap continuing 
during these so many years. 

Now when we talk about the protection of 
the links of communication within the North-
Eastern area and also those connecting it with 
the rest of the country, if you look at the 
picture, you find that it is a very 
disappointing picture. I wish the Minister had 
come with another bill alongwith the    
present  Bill not only 

nationalising the Chaparmukh-Silghat line but 
also for extension of the railway line from 
Silghat to the north bank of Assam. In that 
context, construction of a railway bridge at 
Bhomoraguri over the Brahmaputra is a very 
urgent necessity. I wish the Railway Minister 
had also -brought a bill, or let this House know 
that he has also decided so, to connect this 
Chaparmukh-Silghat line with the north bank of 
Assam by constructing a bridge over the 
Brahmaputra. It is only by doing that you can 
really subserve the needs of communications in 
that particular area. As Mr. Kakati has also 
pointed out, nationalisation of this line is linked 
with another very vital extensioo--of railway 
connection. The National Transport Committee 
has also recommended tnat the missing links in 
the railway should be immediately provided. 
This Chaparmukh-Silghat line should be con-
nected upto Dibrugarh by connecting Jorhat and 
Sibsagar and Moran by providing certain 
missing links in between. That would have 
served the interests of improvement of means of 
communication in the north-eastern region. I 
would request the Railway Minister to think in 
a comprehensive manner about the needs of 
development of railways in that particular area. 

Now, sometime back we read in the 
newspapers that the Prime Minister has 
approved the rail-cum-road bridge over 
the B/ahmaputra at Jogigopa. When I 
wrote about it, I came to know from a 
letter of the Railway Minister that the 
projett is  not  yet  very  certain. Only 
if funds permit, the project will be san-
ctioned. It seems there are so many 'ifs' and 
'buts' in that proposal. I would like to have a 
clarification from the Railway Minister about 
the fate of this proposal regarding a bridge 
over Brahmaputra at Jogigopa and also the 
connecting line between Jogigopa and Gau-
hati, so that the Garo Hills area can be 
connected through a railway line for the 
development of mineral resources in that 
particular area. 

I do not want to add many more things. 
But I would like to impress upon      the 
Railway    Minister that 
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alongwith the development of the internal 
communication system inside the North-
Eastern region, attention must be paid to 
providing better railway communication 
facilities between the North-Eastern region and 
the rest of the country. Today the situation is 
that we have got only one direct train between 
that area and Delhi—the Tinsukhia Mail. That 
is called a super-fast express, but actually it is 
only a super-slow express. We find that it 
takes the maximum time between Gauhati and 
Delhi. The journey period has been extended 
instead of shortening for journey between 
Delhi and Gauhati. Per-—haps this is the only 
train in the country which habitually runs four 
hours late. Now I would like the Railway 
Minister to urgently consider introducting one 
military train per week between Tinsukia and 
Delhi, not only for relieving the pressure on 
the train but also to help the military personnel 
who have to come to their homes in large 
numbers in their leave periods. They do not 
have any other communication facilities. At 
least a weekly military train will help them and 
it will also relieve pressure on the Tinsukia 
Mail. T hope the Railway Minister will give 
some attention to this aspect of communication 
of the north-eastern region with the rest of the 
country and also within the north-eastern 
region. For that purpose, certain 
comprehensive measures with urgency should 
be taken by the Railway Minister. I hope with 
his usual initiative he will take up this matter. 

Thank you. 

SHRI BUOY KRTSHNA HANDIQUE 
(Assam): Mr. Vice-Chairman, Sir, I welcome 
this Bill. These trains for so many years in 
this part of the country, not only the two 
mentioned in the Bill but others also, have 
formed part of the folklore of Assam. These 
ramshackle trains have captured the 
imagination of the story-tellers and the 
children of the region still hear them as 
stories and cherish them as fairy tales. 

Sir, it has been stated in the Statement of 
Objects and Reasons of the Bill that the 
acquisition of these undertakings is motivated 
with  the  desire to effect    efficient 

operation of the Railways. Sir, it will be a 
pleasant surprise for he hon. Minister to know 
that there are instances—of such trains in 
Assam, and not just these two trains alone 
named in the Bill—when the couplings of the 
trains snap off leaving a part of the train 
behind. These instances are not rare. There is 
even a popular book written by one of the 
professors of the Dibrugarh University Shri 
Lila Gogoi about the couplings of the trains 
getting disjointed too often. And there are in-
stances of such trains stopping for water 
wherever there is water by the side of the track 
because the engine t gets overheated so aften. 
So when you talk of efficient operation, it is 
not enough to acquire these two undertakings. 
We owe an explanation to the people why 
these branch lines still remain neglected, 
uncared for and are in a state of dilapidation, 
and more so in the north-eastern region. Sir, 
even though this particular line has not been 
.maintained properly over the years, we should 
bear in mind the services rendered by such 
trains, and particularly by these two lines, -in 
the development of the whole region. It was 
the policy of the then Government that 
communications would be invariably im-
proved to back up industrial growth. Sir, if we 
go through the history of such short branch 
lines in the region, we find that they were 
constructed to facilitate the movement mainly 
of tea, jute and in some areas, timber. Today, 
in spite of the substantial improvement in rail 
communications in the whole country, and, to 
a certain extent, in this region, industries, big 
or small, do not get services as expected. 
However, the big industries have a 
substitute—a costlier substitute to fall back up 
on and that is road transport. But the small 
industries, and particularly the entrepreneurs 
and organisations dealing in handicrafts, 
cannot afford jo meet the high cost of road 
transport. As a result, the small scale units 
have to depend upon the Railways despite 
non-availability of wagons in time, non-
availability of goods in time, and delay in 
transit, damage in pilferage in transit and a 
host of other problems. So, Sir, if the Railway 
authorities are keen to subserve the needs of 
the north-eastern region and the whole country 
as stated in the bill, the existing 
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branch lines, which are not in good shape, must      
be     maintained      properly      and 
•^lengthened.    The  people   of  the   north-
eastern region no doubt are happy to note that   
the   Railway   Ministry   has  launched a big   
comprehensive  package programme for the 
region like laying of a new broad gauge   line   
from   Gauhati   to   Dibrugarh rinking all  the 
important towns and  cities "in  the state,  
putting the whole region on the map of broad 
gauge lines, linking the region by broad gauge 
with the resr" of the country, and others.   But at 
the same time, the   existing   branch   lines   
claim   equally keen attention from the  
authorities.      In view of the increasing volume 
of the daily commuters' traffic to the towns, 
these lines have a crucial role to play in the 
development of the region.   And this in a way 
is connected with a sociological phenomenon in 
the region.    That is, by improving the means of  
communication  and  giving   the people   the  
comfort  of   daily   travel,  we can check  the 
migration    of    population from the rural areas 
to the urban areas. In fact, if we analyse the 
current inflow of   population   from   the   rural   
areas  to towns   and   cities,   it   is  due   to   
lack  of 'fhodern amenities in the rural areas.    
The most essential  amenity is transport,  com-
fortable, fast and, at the same time, cheap. 'f we 
can provide  this,   at   least we can 'check   the   
migration of  population  from the rural areas to 
the urban areas. 

Sjjr, I do believe and I do hope that the hon. 
Railway Minister, who has been kind enough 
to announce, as I have already said, ^ 
"comprehensive package programme for the 
development of the entire region, will 
cansider these points which we have raised 
and particularly consider the sociological 
question that I have raised and will make a 
proper survey of all the existing branch lines, 
not only of those two lines, and •-(lengthen 
them so that these branch lines can 
accommodate faster trains for the movement 
of passengers as well as goods. Thank yoii. 
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SHRI P. C. SETHI: Mr. Vice-Chair-man, I am 

grateful to the honourabl* Members who have 
participated in tho debate. I would like to say at the 
very outset that the compensation which is being 
given to the companies is very meagre in the sanse 
that out of Rs. 19 lakhs which are being paid, Rs. 
10 lakhs are deducted as outstanding which the 
Companies owe. Secondly, I would like to 
categorically assure the honourable Members that 
no workers of the companies behng taken over will 
be retrenched and all the benefits of their past 
services will be kept and they would get the 
pensionary benefits, etc.    As far as the new lines 
are 



283    The Chaparmukh-Silghat    [ RAJYA  SABHA J    Katakhal-Lalabazar Rail-     284 
Railway line & the way line (.Nationalized) Bill, 1982 

[Shri P. C. Sethi] 
concerned for which a Bill is not necessary as 
and when funds are available, whether in 
Tripura or any where else, we do take into 
consideration. Many points have been made 
by Shri Hukmdeo Narayan Yadav, Shri 
Snkhdev Prasad and Shri Hari Shankar 
Bhabhra. To Mr. Bhabhra I would like to say 
that as far as arrears of UP Electricity Board 
are concerned, they have not condoned them. 
They are delaying the payment. We are trying 
to get the payment. 

As far as steam locomotives are concerned, 
they are being gradually condemned and are 
being replaced by diesel or electric 
locomotives keeping in view the availability  
of funds. 

He bas also given certain other suggestions 
wlth regard to the raising of the income of the 
railways. I can assure him that we will 
certainly examine them. 

As far as Wagon turn-round a day is 
concerned, we have been able to bring it 
down from 16 to 12 and then again to 11. We 
are trying our best to reach the turnover target 
of  11  in a short period. 

Mr. A. G. Kulkarni has raised a few joints. 
As far as bananas and grapes are concerned, 
they are perishable commodities and they are 
being booked as parcels. There is no delay or 
halt in their case. As far as bananas are 
concerned, recently 30 per cent concession on 
freight has been given. He also mentioned to 
me about Manmad—Aurangabad Conversion 
Project I am happy to say that I have retained 
the construction office which was being re-
moved from Aurangabad and I have provided 
Rs. 1 crore funds for each during this year. 
Next year we will try to provide more funds 
for this. 

As far as the Bill is concerned, it is 
certainly late. But as Shri Shiv Chandra Jha 
has said, better late than never. After all   I  
am happy that  this Bill has come. 

As far as Jogigopa is concerned, it was not 
being considered previously. Now he will be 
happy to know that we are again consideiing     
construction  of   a  ruil-cHW- 

road bridge  at Jogigope with a  new line on  
the South  of Brahmaputra. 

Other suggestions have come from Mr. 
Handique and Shri Shiv Chandra Jha. Of 
course, he has made very valuable 
suggeslions which require our attention. He 
said about timely running of trains, proper 
maintenance of coaches, catering, etc. I have 
recently formed a committee which will look 
into maintenance and catering. As far as late 
running is concerned, of course, there are 
certain sections where the trains are still 
running late. As far as Western and Central 
Railways are concerned. improvement has 
taken place. We are continuously on it and I 
can assure him that we are doing our best. 

As far as casual labour is concerned, as and 
when vacancies occur, we do absorb them. 
We have absorbed about 27000 workers and 
we are going to absorb more as and when 
vacancies arise. 

With regard to catering staff who are on 
'dharna', I can assure him that more than 
2,000 people have been absorbed and only 
1,200 people remain to be absorbed. The 
question of absorbing them is   under  
consideration. 

I have nothing more to say, as far as this Bill 
is concerned. Whenever a discussion on the 
Railways takes place, many demands and 
many suggestions come from hon. Members 
and we always welcome them, value them and 
give proper atteo;-, tion  to them. 

I am really sOfy that Mr. Bhabhra has 
received a wrong letter addressed him. It 

should have gone to some other Memberi 
I would  see that in future Such type of 

-  mistake does not occur. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN):    The   question is: 

"That  the  Bill    to    provide for the 
acquisition   of   the   undertaking  of   the 
Chaparmukh-Silghat Railway    Company 
Limited in relation to the Chaparmukh-.. 
Silghat Railway Line and the undertak-. ings 
of the Katakhal-Lalabazar Railway 
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Company Limited in relation to the 
Katakhal-Lalabazar Railway line with a 
view to securing the efficient operation of 
the said Railway lines so as to subserve the 
needs of the north-eastern areas of India 
and to protect the links of communication 
between the said areas and the rest of the 
country and for matters connected 
therewith or incidental thereto, as passed by 
the Lok Sabha, be  taken into  
consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): We shall now take up 
the clause-by-clause consideration of fhe Bill. 

Clauses 2  to  16 were added to the Bill. 

Clause 1, the Enacting Formula, the Pre-
amble and the Title were added to the Bill. 

SHRI P. C. SETHI:   Sir, I beg to move: 

'That  the Bill   be passed." 

The question wa.s put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): The House stands 
adjourned till 11-00 A.M. on Thursday. 

The House then adjourned at 
thirty-six minutes past s'x of &* 
clock till eleven of the clock on 
Thursday, the 5th August, 1982. 
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